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Demand to take immediate steps to hold elections for the vacant posts in local

bodies in Lakshadweep

SHRIM.P. ACHUTHAN (Kerala) : Sir, in the Union Terrntory of Lakshadweep,
the authorities are violating the provisions of Panchayati Raj Act. The 73rd and 74th
Constitutional Amendments mandate the authorities to fill the vacancies in local bodies
within six months. But in Lakshadweep, the authorities are not holding elections to the
vacant seats. In ward number 3 of Kavaratti Panchayat, the elected member resigned
last year. The seat 1s vacant for more than a vear. In Kalpeni Panchayat, the Chairperson,
who was elected from ward number 5, has also resigned. This seat 1s also vacant for

the last one year.

The administration of Lakshadweep 1s under the direct control of the Union
Government. The responsibility of holding by-elections to the vacant posts rests with
the Union Government. Therefore, I urge upon the Government to take immediate
steps to hold elections to the vacant seats.

Demand to restore financial assistance to spinning sector under TUF Scheme in
Maharashtra

DR. BHARATKUMAR RAUT (Maharashtra) : Sir, Maharashtra is one of the
largest producers of cotton which 1s grown in the backward regions of Vidarbha,
Marathwada, etc. Maharashtra Government has announced new Textile Policy with an
intention to process maximum cotton in these backward regions of the State. The new
policy is applicable to textile projects approved under the TUF Scheme of the
Government of India. Hence the extension of the TUF Scheme in present shape is
completely beneficial to the cotton growers of the State. The re-structured TUF Scheme
has been launched in April, 2011, after an evaluation by CRISIL. CRISIL has observed



